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Hon'ble Shri K.D.Saha, Memoer {A)

* Heard the iearned counsel for the
epplicants, EﬁngéﬂéppLicants héve jointly filed
this épplication. The prayer for filing application
jointly is alloued,
2, gy this epplication, the applicants, -
who are Group 'D' employees of. Sonepur Division,‘
NeE., Railway, have sought for quashing the
orders contained at Mnexure-A/1 dated 2U,2,96
which is a penel for promotion of Group 'O
employees to Group 'C' in pay~scale of Rs.250-1500,
prepared on the pasis of written test held "on
27.8.1994 and viva voce held on 6,2,96 and
7.2.96, In pith and suostance, the ground for
challenge is that the panel has been prepared
in violation of the extent rules and in irregular
and arbitrary manner & seniors have been deliberately

superseded,

3. v The learned counsel suomits that the
applicents have filed represencations addressed

to the Generai mmageui*(Pérsonnel},N.E.Railuay, (‘
Gorakhpur, and D.R.N;,N.E.Railuay, Sonepur, in

this connegtion which are contained at Anexure-A/4
series., There is an interim prayer for staying the
operation of the panel at Anexure-A/1 till dispesal

of this cass‘or at lQasitﬁisposal of the representations

——

-~

P

oy the respondenise

4, : Tnis isaDivisiun gencn matter, There

is no Division dench at present and there is no
likelihood of Division Bench fshortly. Against

this backgr'oupd ‘and considering submissions L
of the learned counsel for the applicants and the

’



. - urgency of the matter, I admit the 3 =
application. The respondents are directed to
file written statement within four weeks,
Rejoinder,if any, £o be filed within two weekls
thereafter, Raduisit&s to be filed by tomorriow,

5. ' I furthe: Bitect that the Divisilpnal
Railway Manager, NeE.Railway, -Sonepur, should
consider and dispose of .the representations | o
at Anexure-A/4 series filed by the ‘epplicapts .\
by a. reasoned and Spedkiﬂg order uithxn a
period of two months frem the date  0f'

“«’

communication of this order, All the appointdents
made from the panel at Annuxure-ﬂ/1 shall be

)
subject to the decision of this Case,

6. N ‘List this case on 12.4.96 pefore
.the Registrar for completion of plegd}ﬁgs.' : o -
. Let'a+c0py.0f this order be handed ovgr.to the - o L
| learned counsel for the applicants;

o Cfiizg.baha S
: Member (A

‘ 2/12.4,96 : Shri M. L, Paswan, Registrar Incharge. ‘

-

' Learned Counsel for the applicant is present. Notices

have been ‘issued to ‘the respondents. SR not received., W/

has also ¥ not been filed as.yet. Let 17.5,96 be flxed for
fi:umg SR & W/s, ' B % _
‘ s

FKL Registrar 1/C
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Sri M L.Paswdn, Registrér I/c

Mr. M. P,Dixit appedars for the applicant,

W/s has not yet been filed., Put up on 16.7.1996 for

filing W/s, : )
L ‘ e j ( M.L.paswan )
¢ MES- o , Registrar I/c
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4/21.11.96

Shri M,P, D?&it, mnﬁlicant's counsel is pnresent,
_ W/s has nqt been filed. List on 06.12.1996 for w/s,
_ ‘ . ” L ‘
_ ' ' ‘ 3 (M.L.Paswan)
, SKI | o » Registrar I/¢ \
o x . ' ,
,.}’. . ) ’ ’ ) » ’ o ’r
* * 5/6,12,1996 - ° ° Mr. MP.Dixit, advocdte -&ppedrs for th%épplicént. ‘
None fbr.the respondents., W/s his not peeﬁ filed.,
& : ~ ’ s T ' v S
Put up on 28.1.1997 for filing W/s. B 3
. : : : : . o i%
, ' R
_ , ‘ , ( ML,Paswan ) B
MES. o S . © -+  Registrar 1/c
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6/28.1.1997 None for the Aapplicant. Shri A.Ié. .’i\i&féif:i

ledrned counsel appears for the res‘porllderits. The
learned counsel for the refspondents submits that
the writt_en' statem‘ént is ready but it Eould not be R
AServed to the Alearned counstl for the ldp;g;lic':‘a-m:

due to his non availability. Put up on' 18, 2.199'7;1

for filing W/s and rejoinder, if any.as.a jast chéﬁ-ce.»

N Kinhd)/

Dy.Registrar I/c

MPS,
7/18. 2. 1597 . - The learned counsel for the dpplicdnt Shri

M.P.Dixit is present. On perusal of the record it
dppedrs hdt the W/s hcis not been filed as yet- @hough
}.J«/{;ZW Sufficient tlme_ was given to the r_espondentS. In the

M circumstances, let the case be listed before t he-Hon'ble

Bench for direction on 25.2.1997.

Dy.Registrar ?'[/cT

Shri M.P, Lixit, the counsel for the applicart..
The learned counsel ﬁor the applicant states
that he has received copy of the W/S served by

" Shri AJK. Tripathy. He is allowed two Weeks time, to

’wak file rejoinder. The case thereafter be | J.ncluded in the

5\ ready list. | ‘ & o .
o oo o IR NS
'\ CL‘T(V\)/CBEJ_{w | (v N, Mehrotra)

&// : Vice-~cha irman

¥
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9./ 20.8.98. ,shri M.P, Dixit, the counsel for applicant.
" List this CGA‘on 16.11.98 for direction as per

T\

/c8s/ ;'. (L.R.Ka Prasad) (V.N. Mehrotra)
bt - member (A) Vice-chairman

“order da.f:_éAd;éO'.AB.QBApésséd ‘i‘n ‘mA 90/97"

10/16,11,98 Shri M.P.Dixit, counsel for the applicant,
' ' None for the respondents,

As the pleadirgs in the case are\

complete, list on 03,02,1999 fork hearing.

AL o2~

(Lakshman Jha) (L. Re Ke Prasad)
SKJ Membe r(J) Member(A)

AT ]

11/03,02,99 Shri M.P.Dixit, counsel for the applicant.

Shri g.K.Choubey, praxy-counsel for the

respondents, - -—
Partly heard the learned cwunsel for the
_applicant. _
. List on 10,03,1999 for hearing as Part-Heard
matter, ' !
(Lakshman Jha) . (L« R. Ko Prasad)
SKJ Membe r(J) Member(a)
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13/24.3.1999

MES,

14/15.4.99

8KS

Member(J)

List on 24,3,99 for hearing.”

Y e
(Lakshma Jha) . o

(L.R.K.Prasad)
Member (A)

Shri M P, Dixit, counsellfor'the applicant,
| " Member (J) could nbt attend office due

to some‘unavoidabka reason, Le&?it be listed

for hearing on 15.4,1999 as part-heard in terms

of order dated 3.2.2999.

&}fg/J229’S§~””’/ﬁ

" ( L.R. K Prasad )
Mermber (a)

Shri M, P,Dixit, -counsel for applicant

Shri A.K:Tripéthy) counsel for respondents

Heard the learned counsel for the parties.
Arguments concluded., The learned counsel for
respondents shall produce proceedings of the

xamination 1nclucing written examlnatlon as well

5 e - A

.as Viva V oce xnx tests and marks Obtalﬂed by
candiaates 1n each of the tests. He shall also Q}ndicate
: the written examinatidon aad
:requlslte marks: required to be obtalned iq/Vlva voce

tests by the candlaates to quallfy in the L8:0:9:9:¢ 3

R -

Xxxxxkxxx xnﬁ wrltten examlnatlon ang Vlva voce

tests. The same shall be produce before the Court
on next date. . List it for -direction on 19.5.99.

Rax firzeiim : S
A copy of xke this order be given

to the counsel for the respondents.

(Lgkshman Jha ) - ( L.R.K. Prasad )
Member (J) Member (A)




15/ 19, 5.1999
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1 MBS,
.16
27.5. 99
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;

~ Shri M. P. Dixit, c0unse;‘f9r the applicant,

None for the respondents

ordér_dated 15.4;1999 relating to selection
\ . ) . '. e . ' .
from Group'D' to 'C*' have not yet been producsbd.
One weék?"further time is allowed to produce {

the same. List it for direction on 27.5,1999,

0. A 122/96

D e i U S LN

e

The. document s as referred to in the

S

. H = '/___'_ ——
( Lakshman Jhe ) . { L.R.XK.Prasad )
Member (J) Member (A)
Shri M.P,Dixit, ,.Cqunsel for the;app?;;_“’

- Shri Gyam Prakash bjha.,tounsel for tha\r~ KIST-Y. Y .

The learned counsel for the respondents

prays for aﬁd he is allowed two weeks;;tima

to submit documdnts as referrdd to in the

TSR

order dated 19,5,99. List it on 28.6.95 for  x

directione ' - .. ¢ B : '
We 'vj_éfJEiS;Js e
. - = /
{Lakshman Jha) (L.R.K.Prasad) |
Member{3) ** = - ° Member(R)

] .




Member (a)

1 :./‘ ‘
g 0A - 122/96 T -
17./ 28.6.99. ° |
i : " Shri- M.P, Dixit, the counselfor the applicantl.
* The matter has been heard by some different Bench, -
Let it be listed before the appropri,ate Bench for .necesfsaryv -
direction on 7.7.99, g;
1 . . R | v . i
) o ‘,
/ces/ (LeR.K+ PRASAD) (S NA%AYAN) :
: MEMBER (A) VICE~CH AIRMAN -
s
i 18,/ 7.7.99. ‘ﬂ
. b
Since this happens  to bs the part heard matter,i
let it be listed on 13.8.99 for hearing before the|
. , : ¥
appropriate-bench. , *
. . /cBs/  (L.R.K. PRASAD) (s. NARAYAN){;
1 %‘ ‘ MEM BER- @) VICE-CHAIRMAN|
.\sv . ;. B > ;
S |
i / N -
| |
! . C i
397113, . : g
(19713:8.1999  shrt w.P.Dixit, comsel for the applicant, g
i T . ' oo L !
1 he_argu)xnenys already concluded, The respondendts
’ are . : : N
,_ Feduired to produce certain documents in terms of}
| order-dated 15, : : ’
ij List it for direction on 18,8,1999, _ '
N ( La an Jha ) ( ]
MES. Mentber (J) A L. R, KPrasad )




(' B
‘
&
T

0/18., 841999

MES,

 0.A,122/96

Shri M.P.Dixit, counsel for the applicant.
None for the respondents, .

List it for direction on 23,8,1999,

A (L.R.m)

( Lakshman Jha )
Member (J) Member (A)

e s S
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21/24,8.99 shri M.P.Dixit, counsel for the applicant.

,documents as directed vide this order dated 15,4.99. ?

- EE e e

0A 122/96 oo | I

-

I
X
“Heard the counsel for the partles. it 1
is regrettable that the respondents have noty%goduced f
the documents as referred to in "the order dated 15.4,99.
The arguments in thls case have already been concluded. l
The counsel for the respondents states that he has sent

necessary letters to the respondent to file the documenés

'hut he has not yet geéh received gﬁ%;reply. As the matéer o

is getting delayed , we speciflcelly direct the respon-!

dent No., 4 (DRM-P), N.E.Reilway, Sonepur, to submit thei
4 !

| This documents related to proceedings
of the examination including written examination as well
as viva-voce test and marks obtained by the candidate i Qaﬂk
whieh %he respondents were also directed to indlcate thé i
requisite marks required to be obtained in the written l
examination.and viva-voce test by the candidate to qualify
in the wrltten exam, and viva-voce test, This relates to :

e
promotlon by selection of e gyhf Gr.-D to Gr.-C

under 33%% quota. C .

He is directed to submit the same
within a perlod of three /WEEKS) from the communication of -
this order. : R l
List it for direction on 28,9,99. Let
a copy of the order be given to the counsel for the par%ies.

‘s .

dgﬁVV’ | | ‘JrifezlSE _’_____L____,;
(L.JHA) ‘ ' (L.R.K.PRASAD) !
MEMBER(J) . ‘ . MEMBER(A) |

o
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22/2&.9.1999 Shri M.P.Dixit, counsel for the applicant,

shri Gyan Praskash 0Ojha, J.C, to Shri R.K.Tripgthi, Rly,

counsel,

The learned counsel for the respondsnts
states ( as per™nformation) that the it xmsx is
possible to locate the file, He prays far and is
allowed four weeks further time to submit the same
before this Tribunal by the next date, List 1t For .
dlrect;on on 28.10, 1999,

| X \ L e_Se
I} : ) (LRKP;s:)
' ' Lakshman Jha o
MPS,. ( Member (J) Member (A)

1

3/28.1031999

E

8h. M.P.Dixit, counsel for the applicant,
None for the respondents,

_ xxxxxxminkamkhukﬂxaxxszxm - ‘
;mxxndxnnxiﬁiﬁxﬁﬂ _Sh,VT.D.Acharya. AFC, N

.E Railw;y,Scnepur
states that he has already handed over the relevent records to

She .K.Trlpathy, counsel for the zgpixxxxx respondents, In
o~ .

that view of the matter, list it for directien,mn 1.11,1999

for submissien of relevent record in terms ef order dateé 15.4,99,

AKT (L.JHA)

(L.R.K,PRASAD)
MEMBER(J)

MEMBER(A) _
Later on : . . )

One phehocopy of the relevent decument has shbmitted

later on by sh, Gyan Prakash Ojha, counsel for the resp@ndents.

The same is placed in file,

: MEMBER(J) S s
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(rders pronounced as per séparate Sheet,
The, 0.5, is dismissed,

( Lakshman Jha )

' ( LLRUK. Prasad )
Member (J) | " Member (&) -
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0. A.122/96 :
24/1,11,1999 Shri M. P.Dixit, counmselfor the applicant.
) The responderts have £ iled photo c@'L}
‘of the selection proceedings relating to
L " promotion to group ‘D’ to Group *C#, which i’E
placed in file, The order is reserved,
MPS, | Member - (J) Member (k)
L
/7 )
1
25/8.11, 2000
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